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(¢) whether the Modis had put for-
ward the proposal to get up a plant 1n
Srinagar to manufacture 18 lakh spare
parts and assemble 10 lakh watches

per annum;

(d) if so, whether in view of the
rejection by the HMT, the Union Gov-
ernment has permitted the Modis to
set up the same; and

(e) if not, what are the main reasons
for not allowing them?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) No, Sir. )

(b) Doeg not arise.

(c) Yes, Sir.

(d) and (e). A Task Force was
constituted by the Government of
India in June, 1979 to formulate a
policy for watch manufacture. The
report of the Committee ig being exa-
mined by the Government. M/s. Modi
Rubber Ltd. have, in the meantime,
substantially revised their scheme for
manufacture of watches. Thig will be
considered in the light of the deci-
sion taken on the report of the Task
Force.

Refusal of permission for setting up of
Battery manufacturimg and watch
making Units in J & K

6137. DR. FAROOQ ABDULLA:
SHRI GHULAM RASOCL
KOCHACK:
Wil] the Minister of INDUSTRY be

pleased to state:

(a) whether the Centre has refused
permission to Union Carbide and Modis
to set up a  Battery manufacturing
plant and a watch making unit respec-
tively in Kashmir;

(b) if so, what gre the main reasons
for the same;

(c) whether proposal of Hindustan

Lever to set up nutrient wplant in
Jammu has been permitted; and

(d) if so, what are its main features?

THE MINISTER OF STATE IN
THE ' MINISTRY OF INDUSTRY

(SHRI CHARANJIT CHANANA):
(a) and (b). The application from
M/s. Union Carbide India Ltd. fer the
grant of an industrial licence for the
manufacture of dry batterjes was re-
jected as the applicant company was
already dominant in the manufacture
of dry batteries and no additional
capacity wag necessary for the item.

The application of M/s. Modi Rub-
ber Ltd. for foreign collaboration for
establishing a project to manufac-
ture wrist watches in Srinagar has
been closed pending finalisation of
the policy on wrist watches.

(c) No final decision has been taken
as yet.

(d) Doeg not arise.
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Rehabilitation of Refugees in Assam
and Tripura

6140. SHRI SATISH AG.ARWAL
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether in view of the political
situation prevailing in Assam and
Tripura, the burden of rehabililation
has gone up very high;

(b) whether the Central Govern-
ment propose to assisy these State
Governments to cope with the pro-
blem; and

(¢) if so, the quantum of assistance
proposed for these two States separa-
tely and the criteria for 1llocation?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHRI YOGENDRA MAKWANA):
(a) to (c). The Centra} Govern-
ment recently gave a ways and means
advance of Rs. 2 crores to the Tripura
Government, at the request of that
Government, to enable it to finance
expenditure oy relief and rehabilita-
tion of persong affected by the recent
civil disorder. No such_request was
made by the Assam Government.

Normally jt is for the State Gov-
ernments to finance all expenditure
in connection with disturbances re-
sulting in the loss of property etc.
However, having regard to the situ-
ation which Tripura had to face and
the fact that its resourcegs are too
meagre to meet the additional finan-
cial burden on rehabilitation measures
without geriously impairing its deve-
lopment plan, the Central Govern-
ment may consider ways and means
to provide such assistance as the gitu-
ation warrants.

Quality control of Power Generation
Equipment

6141. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INDUSTRY
be pleased to state:

(a) what stepe are being takep by
Government to ensure quality control
of power gemeration equipment being





